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Heard Shri Deepak Misra 7))‘3‘4

.

¥mxxmed and Shri Ashok Mishra learned

counsels for the petitioner and the

Respondents, respectively, _ % s %\1{%@\4
It is directed that, if AT y

the employment .eschange has sponsore 5#(‘
only two name ‘as contended by the :
applicant, the Superintendent of ")\9}{\,\ . A(/LLLS\’

< Post Offices, Mayurbhanj Division at|Baripada 9. 7 I,

" 'will take action to notify and furt)Te%

publicise the vacancy as per rules %M

: before finalising the selection. And '77 %L.
if the selection has not been finali%edr\ ‘
the candidature of the applicant will #\6/\‘/ wa
also be considered xkaxgwxﬁx if she 9’“"\5«\ "‘
applies for the post , The Supdt, of C\H‘LLJ %f\f |
Post Offices will be free to select
the candidate best suited for the jotp.(A\/ {L)«Q'V\LL\,’

‘ The matter is thus, 9
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disposed of, No costs.
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